
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES‐VI SECT10N)

RATIFIED MINUTES OF THE NORMS COMMITTEE‐VI MEETING NO.18/85
DATED 24.01.2019

Pleasc Notc

For information of exporters, Norms Committee-Vl handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter I to 26 &
94-98. Communications in respect of cases pertaining to NC-VI may be sent to email
address: p.sahu@gov.in

In certain cases the decision of the Norms Committee refers to the recommendations/
observations/ deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such dbcument has been placed at the end of the Minutes, in
running serial orders. The concemed firm/company may go through the same and respond
accordingly.
Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concemed firm/company and may be responded accordingly.
For information of the exporters, it is informed that wherever DL is issued, the case
would be rejected in case the reply of the firm is not received within 90 days from the
date of issue of DL.
The Norms committee has taken decision only with respect to technical aspect/wastage
norms. while redeeming the applications, RAs should check that the applicant has fulfilled ;ll
requirements as prescribed in policy/procedure including those in policy circulars issued
from time to time or any other provisions under FTp/HBp for issuance of AA and
regularization of the case.

The Meeting No. l8/85 dated,24.01.2019 of Norms committee-vl for the year 201g-
l9 was held on 24.01.2019 under the chairmanship of Shri Anil Aggarwal, Addl. Director
General of Foreign Trade to consider the following applications for ratification of norms in
respect of advance authorizations under Duty Exemption scheme (chapter-4) of Foreign
Trade Policy 2015-2020. The following members were present in the meeting:-
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SI.No. Namc & Designation Department

1 Sllri Biballl Nath,AD MoFPI
つ

ι Shri Suresh Chandra, Dy. Director DFPD
（ｊ Shri S Anil Kumar,JTO D「PD

4 Shri Shaish Kumar, Technical Expert
(Consultant)/Tech 1

DGFT

ξ
υ Shd D.N. Mathur, Technical Expert

(Consultant)/Tech2
DG「T

6 Shri S.Kipgen, Deputy DGFT DGFT

7 SM Pradyumna Sahu,FTDO            
′
DGFT
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HQ File               RLA Fllc              Lic No/Date10810134063 Dcた r

101/85/050/00167/Aヽ115/     108/24/040/00342/Aヽ415/      16 12 2014             Date:07032019

HQ Fne             RLA File
:O1/85/050/00200/AM15/      :07/24/040/00349/AM15/

ecfion r NC considered the case as per agenda and noted that the firm has been issued

L on 17.01.2019. The reply of the firm is awaited. The Committee decided to remind the

to expedite the reply.

case stands deferred to 07 .03.2019

Lic No/Datc:0710107335

31 122014

ecision : NC considered the case as per agenda and noted that the firm has been issued

L on 17.01.2019. The reply of the firm is awaited. The Committee decided to remind the

to expedite the reply.

case stands deferred to 07 03 2019

No:2/14/85-ALC3′ 2015 Pa,y Nalne:SANSTAR BIO‐  IMeet No/Date:18/85‐
POLYMERS LIMITED     ALC3/2018

24012019

: NC considered the case as per agenda and noted that the reply of the firm has

forwarded to Technical Authority, i.e., MoFPI for examination and comments.

their comments are still awaited. The Committee decided to request MoFPI to

their comments.

case stands deferred to 07 03 2019

No:14/23′ 85- Pなり Name:BEL00R BAYIR IMeet No/Datc:18′ 85-

14 BIOTECH LTD, ALC3/2018
24012019

No.:2148′ 85‐ ALC3/2015 Name:PIONEER Mcct No Date:18/85-

PRODUCTS ALC3/2018

ATE LIMITED 24012019

Lic NげDate10910062970

HQ File              RLA F‖c             Lic No/Datc:3110065794
101/85/050/00186/AN416/      :31/83/040/00123/AM16/      14122015

Case No:3/20/85-ALC3′ 2015

: NC considered the case as per agenda and noted that the export/import items

textile items. The Committee noted that, it has been decided with the approval of DG

the F.No. 011851171/531AM1g/DES.VI to transfer the cases relating to Textile Group to

5 which is primarily a Norms Committee for Textile and Leather.

F‖ e

1/85/050/00197/AM16/ 15 122015



Decision : NC coniiAiiid the case u. p". uginaa and noted that vide Policy Circular
No.05/2009-14 dated 14.08.2013, RA can take action on the basis of Sample Analysis
Report (SAR) fumished by the Spice Board. The Committee therefore, decided to request
RA, Hyderabad to take appropriate action in accordance with above mentioned Policy
Circular.

RA may take subsequent consequential action accordingly.

No.:1/16/85-ALC3/2015 Party Name:IRIS PRODUCTS
PVT LTD

MeetNo/Date:18/85- Status:Deferred

Fileｋ

κ

Ｆｉ

８５

Ｈ Ｑ

側:01/85/050/00148/AM16/
RLA Fne               Lic No/Date:0810137003 Defer
:08/24/040/00363′ AN116/      13 01 2016             Datc:07032019

: NC considered the case as per agenda and noted that the application submitted
the firm is under examination of the Technical Authority, i.e, MoFpI and their

are awaited. The Committee also noted that, RA, Ahmedabad was requested to
hard copy of the application which is stitl awaited. The Committee therefore,

ided to request RA, Ahmedabad to forward a copy of the application and also request
Technical Authority, i.e., MoFPI to fumish their comments at the earliest.

casc stands dcfcrred to 07 03.2019

Case No:373/85-ALC3/2016 Meet No/Date:18/85-    TransFerred
ALC3/2018
24012019

Lic No/Datc:3110066060

17032016

Name:ORIENT CRAFT  Meet No/Date:1
ALC3つ018
24012019

Decision : NC considered rhe case as per agenda and noted thar the exportrimport items
are textile items. The committee noted that, it has been decided with the approval of DG
in the F.No. 01185117l/53/AM l giDES.vl to transfer the cases relating to Textile Group to
NC-5 which is primarily a Norms Committcc fOr Tcxtilc and Lcathcr

Case No.:5/14/85-ALC3/2016
9

爾
琶 曇 覇 齋 弩 彗 摯

3

RLA F‖ e
:31/83/040/00180/AM16/

HQF‖ c

71101/85/050/00003/AM17/

Decision : NC considered the case as per agenda and noted that the firm has been issued
AA for import of fish oil which is an edible oil. Import of alt kinds of edible oil is not
permissible under para 4.11 of FTP, 2015-20. Based on the comments of the Technical'
Authority, i.e., MoFPI vide OM No. 14011/15/2018-ED dated 16.t0.2018, the committee
decided to reject the case with direction to company to pay applicable duty with interest
for EODC.

RA may take suitable consequential action accordingly.



HQ File

:01/85/050/00129/AM17/

HQ F‖ c

10 101/85/050/00126/AM17/

HQ File

:01/85/050/00029/AM18/

HQ File

12 :01/85/050/00020/Aヽ
418/

Case No:21/3/85-

ALC3/2017

RLA File

:05′24ノ040/00248/AM17/

RLA File

:56/24/040/00039/AM17/

RLA File

:31/83/040/00176/AM17/

Lic No′ Date:0510399556

24082016

Decision : NC considered the case as per agenda and noted that the export/import items

are textile items. The Committee noted that, it has been decided with the approval of DG
in the F.No. 0ll85ll7ll53lAM19/DES.VI to transler the cases relating to Textile Group to

NC-5 which is primarily a Norms Committee for Textile and Leather.

Case No.:2/14/85-ALC3/2016 Pary Namc:FASH10N
ACCESSORIES

Mcet No/Date:18/85-    Transferred
ALC3/2018
24012019

RLA Flle              lLic No/Date:0510400592
:05′23/040/00413/AM17/      102122016

Decision :NC considered thc casc as per agcnda and notcd that the expo■ /impolt itcms

arc tcxtilc itcms Thc Committcc notcd that,it has bccn dccidcd with thc approval of DG

inthc F No 01/85/171/53/Aヽ 119/DES VI to transfcr thc cascs rclating to Tcxtilc Group lo

NC-5 which is primarily a No111lS COmmittcc for Tcxtilc and Lcathcr

Case No:9/3/85-ALC3′ 2017  Pa■y Name ARIBA F00DS   Mcct No/Date:18/85‐     Approvcd
PVT LIMITED           ALC3/2018

24012019

ll Decision : NC considered the case as per agenda and in consultation with Technical

Authorities present in the meeting. decided to approve the ad-hoc norms on net to net

basis without any wastage with accountability of import item in Export Product.

RA may take subsequent consequential action accordingly.

Case No:10/2/85-ALC3ノ 2017 Parり Namc:PIONEER
CALICOS PRODUCTS
PRIVATE l.INIITED

Lic No/Date:5610005052

03012017

Mcct No/Datel1 8/85‐    Status:Defcrred
ALC3/2018
24012019

Meet No/Datc:18/85-    T"ansrerred
ALC3/2018
24012019

Lic No/Datc:3110066629

21032017

Decision : NC considered the case as per agenda and noted that the export/import items

are textile items. The Committee noted that, it has been decided with the approval of DG
in the F.No. 01/8511711531AMl9/DES.VI to transfer the cases relating to Textile Group to

NC-5 which is primarily a Norms Committee for Textile and Leather.

Par"NametV V MARINE
PRODUCTS

HQ Filc RLA File

:35/24/040/00060/AM17/

Lic No′つate:3510045145 1Defer

29 03 2017             Date:07032019:01/85/050/00041/AM18/

Decision : NC considered the case as per agenda and noted that the reply of the firm has

been forwarded to Technical Organisation, i.e., CIBA on 17.12.2018 for examination and
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comments which is still awaited. The
their comments.

decided to remind CIBA to expedite
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The case stands deferred t0 07.03.2019

Case No:3/4/85-ALC3/2017  Party Name:ORIENT CRAFT  Meet Noノ Datc:18/85-
LIMITED              ALC3/2018

24012019

IHQ F‖ e

101/85/050/00051/AM18/ 鵬λttν∞
“
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RLA File

:03/94/040/00482/Aヽ418/

Lic No/Date:0310815848

21092017

Lic No/Date:0510404234

10102017

Transferred

Transferrcd

14

Decision : NC considered the case as per agenda and noted that the export/import items
are textile items. The Committee noted that, it has been decided with the approval of DG
in the F.No. 01l85ll7l l53lAM l9IDES.VI to transfer the cases relating to Textile Group to
NC-5 which is primarily a Norms Committee for Textile and Leather.

Meet No/Datel1 8/85-   Status:Dererred

Lic No′Эate:2510004874 Defer
101/85/050Ю 0075/AM18/     :25724/040/00004/AM18/      17082017 Date:07032019

t5 Decision : NC considered the case as per agenda and noted that the reply of rhe firm has
been received by the Technical Authority. i.e., MoFPI as stared by the TA of MoFpl
present in the meeting. The Committee decided to request them to expedite their
comments.

The case stands deferred to 07.03.2019.

Case No.:18/8/85-ALC3/2017 Party NamciCREATIVE     Mcct No/Date■ 8/85‐    Transferred
CARMENTS PVT LTD.    ALC3/2018

24012019

16器星児50/0∝ %晨Mlν
Decision : NC considered the case us p", ug"ndu and noted that fhe expodimporl items
are textile items. The Committee noted that, it has been decided with the approval ol DG
in the F.No. 0l/85ll7l/53lAMl9iDES.VI to transfer the cases relating to Textile Group to
NC-5 which is primarily a Norms Committee for Textile and Leather.

障辮
/5/85‐

IHQFile

17器星掲5υO∞88AMlν

Party Name:LEELA
DIST:LLERIES PRIVATE   ALC3つ 018
LIMITED             24 01 2019

RLA File

Case No.:2/6/8多 ALC3/2017  Party Namc:ORIENT CRAFT  Mcct No/Datel1 8/85‐
LIMITED           ALC3/2018

24012019

RLA Fne
:05/24/040/00304/AM18/

Decision : NC considered the case as per agenda and noted that the export/import items
are textile items. The Committee noted that, it has been decided with the approval of DG
in the F.No. 01l85ll7ll53lAMl9,DES.VI to transfer the cases relating to Textile Group to
NC-5 which is primarily a Norms Committee_for Textile and Leather.

Cur" xo.tsnonielC,rnl8 
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nu.rsrtnep r'.r-,{Lalx Eaeet Notoate:ti7ss- iefpro"ea
FOAMS PRIVATE

HQ File RLA File

ALC3/2018

0910065609



:01/85/050/00051/A卜 И19/      :09/24/040/00349/Alヽ 418/      27102017

Decision:NC considered the casc as pcr agcnda and dccidcd tO ratitt thc nOrms ofthc

AA on thc basis ofthe commcnts givcn by Tcchnicalノ uヽthority,ie,Tcch l an。 、ving thc

f0110wing inputs:

RA rnay takc subsequent consequcntial action accordingly

Case No.:5/18/85-ALC3/2018  Paty Name:JEヽ /Eし        4ヽeet No/Datc:18/85-    Approved
CONSUMER CARE PVT LTD ALC3/2018

24012019

HQ Filc RLA File ILic No Date:3410043619
10112017

Decision : NC considered the case as per agenda and decided to ratify the norms of the
AA on the basis of the comments given by Technical Authority, i.e., Tech.l allowing the
following inputs;

:01/85/050/00167/AM19/      :34/24/040/00209/AM18/

19

Item
Toothbrushes with Cap Net content of
import Item Nos.1to6 should not be less

than 13500000 Nos., 148500 Kgs, 15930
Kgs,l350 Kgs,81000 Kgs and 54000 Kgs.
Respectively in the resultant product.

13500000 Numbcr

Items
Polypropylene articles-Polypropylene Cap Nc■ +1%Wastagc
Polymer for Toothbrush Handle-
Polypropylene Granules

1.05Kg,4<g Content in Export

Nylon 61 0/6 I 2 Monofilament Elastomeric /).02 KqlKp, Content.in Export

黎

し蠣癬蓄暉
い

Spring Mattress  160x200 &  180x200
Models

35339 Nos

Items
1 . Steel Wire of relevant dia 1.067 KeiKe content in Export item
2. Non Wooven Fabric of relevant

GSM
1.05 Kg/Kg content in Export item

3  Thellllo Bonded Wadding 8MM,
300 GSM

1.05 Kg/Kg content in Export item

4  Felt ofrelevant GSM 1.05 Ke,4k content in Export item
5. Hot melt glue 0 588 Kg/PC

6 LDPE Bags Nett+1%
7. Zip Covers for Matresses Nett+1%
8 Carry Handles of PP Ne■ +1%
9  Polyol 121373聴
10. Toluene Di Isocyanate 55658 Kg

1 l Siliconc Stabilizer 1387 Kg



Aluminum Wire 1 01 kg/Kg Contentin Export

PJdng Material― Plastic Shcct/fllm As per packaging policy

Packing material-paper/paper board As per packaging policy

may take subsequent consequential action accordingly.

Case No.:10/8/85- Meet No/Date:18/85‐

ALC3/2017 NameiSANATPRODUCTS  ALC3/2018
LIMITED

: NC considered the case as per agenda and noted that the firm has been issued

on 06.12.2018 followed by a reminder on 17.01.2019. The reply of the firm is still
ited. The Committee decided to wait for the reply of the firm.

case stands defened to 07.03.2019.

No:16/10/85-ALC32018 Name:A L PAPER No/Date:18/85‐

: NC considered the case as per agenda and noted that the firm has not

reply of the DL issued on 17.10.2018 followed by a reminder on 04.12.2018.

Committee therefore, decided to reject the case with direction to the firm to pay

duty alongwith applicable interest for regularisation ofthe case.

may take subsequent consequential action accordingly.

訂
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Ｉ
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No: Name:AMOL        iMcct No/Date:18/85‐
こMACEUTICALS PVT  IALC3/2018

HQ Fle              RLA F‖ c             Lic No/Date:1310048909
:01/85/050/00181ノ Aヽ419/       :13/24/040/00068/AM18/       21 032018

Decision : NC considered the case as per agenda and decided to ratify the norms for the

above advance authorization .rs per recommendation of Technical Authority, i.e., Tech'2'

allowing the inputs as under :

Export Item
L-Arginine Granular Blend N-Cap
(Containing NLT 96% L-Arginine HCL)

l Kg

Item
L-Arginine HCL 99o/o Crystalline Powder 0 9696 Kg

may take subsequent consequential action accordingly.

Name:VADILAL

Status: Deferred

l

|

HQ F‖ c               RLA F‖ c Lic No/Datc:1310048888

:01/85/050/00062/AM19/       :13′ 24/040/00063/AM18/       08032018

21

Approved

23 Case No.:4/10/85-ALC3/2018



INDUSTRIES LIMITED    ′ALC3/2018
24012019

: NC considered the case as per agenda and in consultation with
present in the meeting, decided to approve the ad-hoc nonns on

without any wastage v/ith accountability of import item in Export Product.

may take subsequent consequential action accordingly.

Tcchnical

net to net

18  Pary Name:SHIBIN EXPORTS Meet No/Date:18/85-
ALC3/2018
24012019

Lic No/Date104101 64292

04052018

: NC considered the case as per agenda and noted that the firm has not
reply of the DL issued on 17.10.2018 followed by a reminder on 05.12.2018.

Committee therefore, decided to reject the case with direction to the firm to pay
duty alongwith applicable interest for regularisation ofthe case.

may take subsequent consequential action accordingly.

No:8/10/85-ALC3/2018

Filc 10821395
:01/85/050/00054/AM19/ 184/AM19/ 1062018

:ision : NC considered the case as per agenda and noted that the export/import items
textile items. The Committee noted that, it has been decided with the approval of DG

the F.No. 0118511711531AMl9/DES.VI to transfer the cases relating to Textile Group to
5 which is primarily a Norms Committee for Textile and Leather.

Mcet No/Date:18/85‐

ALC3/2018
24012019

RLA File Lic No/Date10910066349

19062018:01/85/050/00117/AM19/    :09/24/040ノ00101/AM19/

: NC considered the case as per agenda and noted that the application of the
is under consideration of the Technical Authority, i.e., DIPP. The Committee decided

request DIPP to expedite their comments.

casc stands dcferred to 07 03 2019

Lic No/Date:0810142519

03052018

Case No.:1/12/85-

ALC3/2018
Party Name:STIC-ON

Meet No/Datel1 8/85-

:01/85/050/00166/AM19ノ

10044427

HQ File

HQ File

:01/85/050/0∞48/AM19/

~IRLA File

104/24/040/00270/AM18/

Rejected

HQ File

Status:DeFerred



: : NC considered the case as per agenda and decided to ratify the norms ofrhe
on the basis of the comments given by Technical Authority, i.e., Tech.l allowing the

llowing inputs;

RA may take subsequent consequential action accordingly.

Toothbrushes with Cap Net contenl of
import Item Nos.1to6 should not be less
than 2800000 Nos., 30800 Kgs, 3304 Kgs,
280 Kgs, 16800 Kgs and 11200 Kgs.

|

Items
Pollpropylene articles-Polypropylene Cap Ne■ +1%Wastagc
Polymer for Toothbrush Handle-
Polypropylene Granules

1.05Kg/Kg Content in Export

Nylon 610/612 Monofllament 1.02 Kg/Ke Content in Export
Aluminum Wire 1.01 kg/Kg Contcntin Export

Paking Material-Plastic SheeVfi lm As per packaging policy
Packing material-paper/paper board As per packaging policy

Paゥ NameiVJ JINDAL
COCOA PRIVATE LIMITED

Meet NolDatc:18/85- Approved
ALC32018
24012019

隔脇
ILic No′1)ate:0310824426

112102018

0310820158 datcd 27 03 2018(MNo 10/85 dated 13 09 2018)of thC f11111

may take suitable conscquential action accordingly
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Pa■y NameiSARITA HANDA
EXPORTS PVT LTD

HQ F‖ e                RLA File               Lic No/Date:0510407734
:01/85/050/00118/Alヽ 119/      :05/24/040/00331/Aヽ119/      10092018

Pttw Nalnc:VJJINDAL
COCOA PRIVATE LIMITED

ITranSferred

Ｄａ
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Decision : NC considered the case as per agenda and decided to ratify the norms of the
AA on "Repeat Basis" as decided in terms ol norms fixed in a similar case of AA
No.0310820158 dated 27.03.2018 (M.No. 10/85 dated 13.09.2018) of the firm.

RA may take suitable consequential action accordingly.

Case No:8/18′ 85-ALC3/2018 Pany Name:TIT‐ BIT F00DS  Meet No/Datc:18/85‐

(1)PVT LTD             ALC3/2018
24012019

Approved

HQ File

:01/85/050/00170/AM19/

RLA File

:03/95/040/00719/AM19/

Lic No/DaeЮ310824471 1
16102018             1

-. Decision : NC considered the case as per agenda and in consultation with Technical
3l Authorities present in the meeting, decided to approve the ad-hoc norms on net to net

basis without any wastage with accountability of import item in Export Product.

The origin & quality of import & export should match.

RA may take subsequent consequential action accordingly.

PaFy NameiCOMPACT    Meet No/Datc:18/85‐
INDIA PRIVATE LIヽ 41TED  ALC3/2018

24012019

RLA Fnc Lic No/Date:0510408129

32 :01/85/050/00163/AM19/     :05/23/040/00311/AM19/      17 102018

Decision:NC considcrcd thc case as per agenda and dccidcd to forward

ofthc f1111lto MoFPI fbr cxamination and commcnts

Thc casc stands dcfcrrcd to 07 03 2019

Case No:1/18/85-

A LC3′ 2018

HQ File

Case No:6/18/85-

ALC3/20:8

HQ Filc

HQ Fne

34 :01/85/050/00176/AM19/

Party Name UMALAXMI   lヽ 4cct No/Date:18/85‐
ORGANICS PVT LTD     ALC3/2018

24012019

Lic No/Datc:1310049120 Defer

Status: Deferred

Defer
Date:07.03.2019

the application

Status: Deferred

norms of the
letter No.

RLA Filc

33 :01/85/050/00168/AM19/     :13/24/040/00113/AN419/      05 11 2018              Date:07032019

Decislon:NC considcred thc case as per agcnda and dccidcd to for、 vard thc application

ofthc flrm to Tcchnica1/ヽ uthority,ie,Tcch 2 for cxamination and commcnts

Thc casc stands dcfcrrcd to 07 03 2019

Case No:14/18/85-ALC3/2018 Party Namc:NUTRIVITA
F00DS PVT LTD

Meet No/Date:18/85‐     Approved
ALC3ノ2018        ‐
24012019

Lic No/Date:0310825243

27112018
RLA Filc

103/95/040/00833/AM19/

Decision : NC considered the case as per agenda
AA on "Repeat Basis" as informed by
03/95/040/00833/Aヽ419/588 datcd 27 11 2018

and decided to ratify the

10



―――――
:

Case No.:2/18/85- Party Name:NATURAL Meet No/Date:18/85- Status:Deferred
ALC3/2018

HQ Filc

:01/85/050/00164/AM19/

HERBS&FORMULAT10NS ALC3/2018
24012019

RLA Filc

:61/24/040/00019/AM19/     28112018 Date:07032019

障
胤 ∴ YξだⅧ 蹴 為 W化 胤 attll五撃 1.まT鰍 」l“

ekthC ub宙鴨
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351   l  All Export Products are givcn in Brand Natncs only. Complcte geneHc descriptioni

of each exportitem rnay be given a10ngwith content ofAPI per ulut in each exportl

also to be mentioned.
2. Copy of Drug Manufacturing LicenseiApproved composition

authority may be furnished for each export item.
3. Copy of Master-Batch formula duly certified by Q.C. Incharge

for each export item.

The case stands deferred to 07.03.2019.

Case No.: l6118/85-ALC3/2018 Partv Name:KEtl Meet No/Date: l8/85- Approved
INTERNAT10NAL PRIVATE ALC3/2018
LIMITED

from competent

may be fumished

24012019

HQ File                RLA File               Lic No/Datc:05:0408722
:01/85/050/00178/Aヽ4197       1o5/23/040/00378/AM19/       30 112018

Decision : NC considered the case as per agenda and decided lo ratify the
AA on the basis ol the comments given by fechnical Authorities allowing
inputs;

norms of the
the following

Export Item Quantity (ln Nos.) Import Item Quantity(In Nos)
Corozo button 14 L
Corozo button made
of Corozzo material
of size 14 lined

125010 Corozo button

blanks 14

Corozoo blank
made of Corozzo
material of size 14
lined

126260

Corozo button 16 L
Corozo button made
of Corozzo material
of size l6lined

144585 Corozo button
blanks   16   L
Corozoo   blank
made of COrozzo
mate」 al of size 16

1ined

146031

Corozo button 18 L
Corozo button made
of Corozzo material
of size lS lined

1355738 Corozo button
blanks ０

０

Corozoo     blank
made of CoЮzzo
mate五 al of size 18

1incd^麟ぎ0

1369295

Corozo button 24 L 5456114

破 11

3ン

RA may take suitable gonsequential action accordingly.



Corozo button made
of Corozzo material
of size 24 lined

blanks 24 L

Corozoo blank
made of Corozzo
material of size 24
lined

Corozo button 28 L
Corozo button made
of Corozzo material
of size 28 lined

487013 Corozo button
blanks 28 L
Corozoo blank
made of Corozzo
material of size 28
lined

491883

Corozo button 32 L
Corozo button made
of Corozzo material
of size 32 lined

1351350 Corozo button
blanks 32 L
Corozoo blank
made of Corozzo
material of size 32
lined

1364864

Corozo button 36 L
Corozo button made
of Corozzo material
of size 36 lined

70000 Corozo button
blanks   36   L
Corozoo     blank
made  of Corozzo
matcHal of sizc 36

1ined

70700

Corozo button 40 L
Corozo button made
of Corozzo material
of size 40 lined

72833 Corozo button
blanks 40 L
Corozoo blank
made of Corozzo
material of size 40
lined

73561

Corozo button 44 L
Corozo button made
of Corozzo material
of size 44 lined

81405 Corozo button

blanks   44   L
Corozoo    blank
made  of Corozzo
material of sizc 44

1ined

82219

may take subsequent consequcntial action accordingly

Case No:15/18/85- Paゥ Namc:IN DO       Mcct No/Datc:18/85-
PHYTOCHEM          ALC3/2018
PHARMACEUTICALS     24 01 2019

: NC considered the case as per agenda and decided to seek the following
as recommended by the Technical Authority, i.e., Tech.2;

0Z of Active Ingredient content in the imported
Foreign Supplier.
Complete Technical Details as per 4E.

supported by COA from

9バ確P

１

　

　

　

，
４

HQ Fnc
:Olプ85/050/00177/AM19/

Lic No/Datc:0510408789 Dcfer

05122018 Datc:07032019
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The case stands deferred to 07.03.2019.

No:3/18/85-ALC3/2018 Namc:P10NEER NυDate:18/85-
PRODUCTS

: NC considered the case as per agenda and noted that the exporUimport items
textile items. The Committee noted that, it has been decided with the approval of DG

the F.No. 0l/8511711531AMl9/DES.VI to transfer the cases relating to Textile Group to
5 which is primarily a Norms Committee for Textile and Leather.

No:11/18/85- Party Name:DINESH
SARAOGI

: NC considered the case as per agenda and decided to seek the following
from the firm as per the comments ofTechnical Authority, i.e, Tech.1.

Complete manufacturing process indicating wastage at every stage of manufacture
Production/consumption data for last 3 years duly certified by CA.
Comments from Shellac Export Promotion Council also to be obtained.

case stands defened to 07.03.2019.

: NC considered the case as per agenda and decided to forward the application
Technical Authority, i.e., Tech.l for examination and comments

case stands dcferred to 07 03_2019

Party Name:ORIENT CRAFT Mcct No/Date:18/85‐
LIMITED ALC3/2018

24012019

―
‘

０
４

●
リ

ALC3/2018
Meet No/Date:18/85-
IALC32018

24012019

Status:Deferred

RLA Filc               Lic No/Date:0210208849 Dcrer
102/24/040/00129/AM19/     13 12 2018             Date107 03 2019

Case No.:17/18/85-        Patt Name:ヽ VRITABLE     Mcct No/Datc:18/85‐     Status:DeFerred
ALC3/2018           1NSTRUMENTS LLP      ALC3ノ 2018
1                       1                        ζ_                   |             ||   1   海

釉
"[e缶
 1殷IIIII丁  巨

=頭
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Meet Noi Date: 18,/85- Status:Def€rred
ALC3/2018
124012019

Lic No/Datci3110067262 Defer

:3 t/83/040/00153/AM l9l 1U .12.2018 Date107 03 2019

Decision : NC considered the case as per agenda and decided to forward the application

to Technical Authority. i.e., Tech.l for examination and comments

The case stands defened to 07.03.2019.

Pa●y NamciCRI LIMITED  Mcet No/Datc:18/85-   Status:DeFerred
ALC3/2018
24012019

RLA Fne Lic No/Date:0210208891 Defer

43 :01/85/050/00172/AM19/     :02/24/040/00077/AM19/      02 01 2019              Datc:07032019

Decision:NC considercd thc casc as pcr agcnda and decidcd to forward thc application

to Technical Authority,ie.Tech i for cxarllination and comments

Thc casc stands dcfcrred to 07 03 2019

Case No.:18/18/85-

ALC3/2018

HQ File

:01/85/050/00180/AM19/

Pa●y Name10HSUNG
ELECTRONICS rNDIA
PRIVATE LIMTIED

RLA Fne

Case No:10/18/85-

ALC3/2018

HQ File

Casc No.:9/18/85-

ALC3/2018

HQ File

44 :01/85/050/00171/Aヽ
119/

Paltv Name:MARINE
HYDROCOLLOIDS

RLA F‖ e

:10/24/040/00064/AM19/

Meet No/Date:18/85‐    Status:Deferred

ALC3/2018
24012019

Lic No/Datc:1010060099 Defcr

10 01 2019             Datc107 03 2019

and dccidcd to for、 vard the application

Status:Deferred

Defer

Decision : NC considered the case as per agenda

to CIFT for examination and comments

The case stands deferred to 07.03.2019.

Case No M 164

HQ Fne

ⅣIANUAL CASES

Paty NamelM/s Parakh   Meet No/Datcl1 8/85-

Foods&Oils Ltd    ALC3/2018
24012019

RLA Fle Ecom Ref.

:01185/l7l t00052/AMt9/ :311831040/001 l6lAM l9/ 31/161928/835001057'118616 Date:zl.02.2019

Decision : NC considered the case as per agenda and noted that the application of the

firm was forwarded to Directorate of Sugar & Vegetable Oils for examination and

- -. -. comments. The representatives of Directorate of Sugar & Vegetable Oils present in the
Ml 64 ,..ting stated that with the implementation of rood Safety and Standards Act, 2006

in August,2011 and the repealing of the VOP (Regulation) Order, 1998, the matters

regarding the quality aspect of edible vegetable oils are being dealt by FSSAI and

presently Directorate of Sugar and Vegetable Oil is mainly dealing with the policy
.issues related to the edible oil sector like price control, supply, distribution, interstate

trade etc. The Committee therefore, decided to forward the application of the firm to
FSSAI for examination and comments.

14



case stands deferred to 2l .02.2019.

Case No.Ⅳl 165        PartN Name:M/s        Mcct No/Datel1 8/85-

Karamhans Foods Pvt    ALC3/2018
24012019

HQ Filc            RLA F‖ e           Ecom Rcl
:01′ 85/171′ 00002/AM19/  :18/24/040/00003/Aヽ 418/  18/95/000/08400/0541/1985

Defer
Dat€:07.03.2019

M165 : NC considered the case as per agenda and noted that the firm has
furnished information regarding species and varieties of Walnut Kemels Juglan Regia.

Committee decided to forward the information of the firm to the Technical

1.01.2019 The Committee further noted that on the basis of intemet source
norms for export of chandler walnut kernels against

of chandler walnuts of some other firm has been fixed in the Meeting No.2/19
23.05.2018. Hence the Committee decided not to allow wastage on moisture loss

transportation loss and fixed the adhoc norms under Para 4.06 of HBP, 2015-20
the following inputs

M166 Item

above fixation of adhoc norms is valid for present application under para 4.06 . &
are valid for one year from the date of uploading the minutes in DGFT website.

No Advance Authorisation should be issued on repeat basis based on the fixation of
above mentioned adhoc norms. All Policy conditions including VA, Appendix 4J
conditions etc. also to be met, wherever applicable.

RA may take subsequent consequential action accordingly.

Case No M 167       Patt Namc:M/s Holista  Mcct No/Date:18/85-     Status:DeFerred
Tranzworld Pvt l´ td     ALC3/2018

24012019
M167 HQ File           RLA F‖e          Ecom Rcl          Dctcr
101/85/171/00046/AM19/  :04′ 21ノ040/00135/AM19/  04/92/018/19700/0569/094 Date:07032019

Case No M 166          Patt Name:M/s Karamhans  Meet No/Date:18/85‐    Approved
Foods Pvi Ltd              ALC3/2018

24012019

HQ Filc             RLA F‖c:            Ecom Rel
:O1/85/171/00068/AM19/

Decision:NC considcrcd thc casc as pcr agcnda and nOtcd thc commcnts of Ministry

of Food Proccssing lndustrics fllrnishcd vidc OM No E-14/10/2015-ED datcd

Walnuts in Shcll(Chandlcr V

Decision : NC considered the case as per the application of the

Status:Deferred

The case stands deferred to 07.03.2019.
| 」



firm has been forwarded to Coconut Development Board, Kochi and their comments
are still awaited. The Committee decided to send a reminder to the Coconut
Development Board to expedite their comments.

The case stands deferred to 07.03.2019.

M168

Case No M 168

HQ File

Case No M 169

HQ File

:01/85/171Ю 0027/AM19/

Case No.M170

HQ Fle

Fish Nlcal`に Oils

Products

RLA Filc

Pany NamclM/s Holista  Mect No/Date:18/85-     Status:DeFerred
Tranzworld PⅥ  Ltd    ALC3/2018

24012019

RLA File           Ecom Rcl            DeFer

Fish Mcal&Ons    ALC3/2018
Products                24 01 2019

RLA F‖e           Ecom Rc'            Dctr
:07/24/040ノ00101/AM19/ 07/03/O16/82200/0561/2643 Date:07032019

Party Name:lvt/s Janatha Meet No/Date: I E/E5- Slatus:Deferred
ALC32018
24012019

Ecom Rcl           Derer

:01/85/l7lI0004E/AM l9/ :04/211040/00136/AM l9/ 04/9210 I 8/ 19700/0569/ I 282 Date:07.03.2019

Decision : NC considered the case as per agenda and noted that the application ofthe
firm has been forwarded to Coconut Development Board, Kochi and their comments

are still awaited. The Committee decided to send a reminder to the Coconut
Development Board to expedite their comments.

The case stands delerred to 07.03.2019.

Pmy NamcM/s Janatha~IMeetNo/D証 ま18/85 Status:Deferred

Decision : NC considered the case as per agenda and noled that the application ofthe
M169 firm has been forwarded to Central Institute of Fishery Technology for examination

and comments. The Committee desires to know the composition of export products
including the contents of protein/vitamins/moisture and quantity of fish oil extracted
while processing from unfinished to finished. The Committee therefore, decided to
call the firm for PH.

The casc stands dcferred to 07 03 2019

Decision : NC considered the case as per agenda and noted that the application ofthe
M170 firm has been lorwarded to Central Institute of Fishery Technology for examination

and comments. The Committee desires to know the composition of export products
including the contents of protein/vitamins/moisture and quantity of fish oil extracted
while processing from unfinished to finished. The Committee therefore, decided to
call the firm for PH. t
The case stands deferred to 07.03.20t9. furrc*L t?P_,r<a_a(rt -- n -*#ffiif: i:'ro,Ai..,.- (,- .-.ps., rr\!-ort,.

",fi:ffi1;'3':u"- 16
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Cas€ No. M l7l Party Name:M/s Janatha
Fish Meal & Oils
Products

HQ Filc           RLA File
:01/85′ 171/00030/AM19/ :07/24/040/00153/AM19/

: NC considered the case as per agenda and noted that the application of the
has been forwarded to Central Institute of Fishery Technology for examination
comments. The Committee desires to know the composition of export products

including the contents of protein/vitamins/moisture and quantity of fish oil extracted
processing from unfinished to finished. The Committee therefore, decided to
thc■ 111l for PH

case stands deferred to 07.03.2019.

August, 201 I and the repealing of the VOP (Regulation) Order, 1998, the matters
the quality aspect of edible vegetable oils are being dealt by FSSAI and
Directorate of Sugar and Vegetable Oil is mainly dealing with the policy

related to the edible oil sector like price control, supply, distribution, interstate
etc. The Committee therefore, decided to forward the application of the firm to

for examination and comments.

IThe Case stands deferred t0 21 02 2019.
」

Case No.l■l173

HQ File            RLA F‖ c           Ecom Rcl
:O1/85/171/00061/AM19/  :03/95/40/00791ア AM19/   03/04/056/78200/0579/0325

ion : NC considered the case as per agenda and noted that the exporVimport
are mismatched. The Committee also noted that there seems no manufacturing

involved. As such the Committee decided to reject the case.

RA may take suitable consequential action accordingly.

PなけName:M/s suminter
india Organics Pvt Ltd

Meet No/Date■ 8/85‐

ALC3/2018
124012019

Case No.M174
M174

Party Name:M/s Dryrech
Pvt. Ltd. 

[,,

No/Date:18ノ 85-

M171

Status:Deferred

Case No M 172       Party Namc:M/s Viscus   Meet No/Datel1 8/85‐      status:Deferred
Oils PЙ Ltd         ALC3/2018

24012019

HQ Filc           RLA F‖ c          Ecom Rcl          Dcrer
:01/85ノ 171/00062/AM19/  :56/24/040/00031/AM19/  11/88/006/13400/0568/5829 Date:21 022019



cchnical Authority, ie, MoFPI vidc their

.07.2018 followed by email dated 21.01.2019
15.01.2019 allowing the following inputs;

RA may take suitable consequential action accordingly.

OM No 4(18)/2014‐ DGFT datcdi
and OM No4(18)/2014‐ DGFT datedl

i

"Import is allowed on net content basis, i.e, net content ol imported products into the

export item. No wastage has been recommended. The net content of Refined
Bleached and Deodorised Palmolein (RBD Palmolein) containing 23Vo - 25o/o of Palm
Fat stands at 22.68 gm. Butter Milk Powder at 37.63 gm. and Skimmed Milk Powder
at 35.70 gm. against 100 gm. of Fat Fitled Milk Powder".

The above fixation of adhoc norrns is valid for present application under para 4.06 &
norns are valid for one year from the date ofuploading the minutes in DGFT website.

No Advance Authorisation should be issued on repeat basis based on the fixation of
above mentioned adhoc norms. All Policy conditions including VA, Appendix 4J

conditions etc. also to be met, wherever applicable.

Case No M 175 Party Name:M/s Drytech Meet No/Date:18/85‐
IALC3/2018

124012019
PⅥ Ltd

RLA Filc:           Ecom Rcl
03/95/40/00857/Aヽ 419/   03/92/005/91300/0589/7998

4ヽ175

Filc

:O1/85/171/00055/AM19/

The above fixation of adhoc norns is valid for present application under para 4.06 &
norrns are valid for one year from the date ofuploading the minutes in DGFT website.

lNo Adr-.. Authorisation should be issued on repeat

labove mentioned adhoc norms. All Policy conditions
rconditions etc. also to be met, wherever applicable.

.RA may take suitable consequential action accordingly.

basis based on the fixation
including VA, Appendix

ｏ
ｆ

４Ｊ

11501.2019 Jbwingthe fon。
宙 ng input銚
                  |
o,net content of imported products into the

nlnended.The nct content of Reflnedl

f:酬FttC:I踏懲il幣評調

鵬屁振7閻∞
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Decision : NC considered the case as per agenda and decided to fix the adhoc norms

under Para 4.06 of HBP, 2015-20 on the basis of the comments fumished by the

Technical Authority, i.e., MoFPI vide their OM No. 4(18)i2014-DGFT dated

06.07.2018 followed by emait dated 21.01.2019 and OM No.4(18)i2014-DGFT dated



Case No M 176 Paw Name:M/sD,lech
PⅥ Ltd

HQ Filc           RLA Filc:
:01/85/171ノ00o60/AM19/  03/95/40/00205/AM19/

Meet No/Date:18/85‐       Approved
ALC3/2018
24012019

Ecom Rel
03/92/005/91300/0548ノ4265

Decision : NC considered the case as per agenda and decided to fix the adhoc norms
under Para 4.06 of HBP, 2015-20 on the basis of the comments fumished by the
Technical Authority, i.e., MoFPI vide their OM No. 4(18y2014-DGFT dated
06.07.2018 followed by email dated,21.01.2019 and OM No.4(18)/2014-DGFT dated
15.01.2019 allowing the following inputs;

"Import is allowed on net content basis, i.e, net content of impo(ed products into the
Ml76 ,export item. No wastage has been recommended. The net content of Refined

:Bleached and Deodorised Palmolein (RBD Palmolein) containing 24Vo - 26oh of palm
Fat stands at 22.68 gm. Butter Milk Powder at 37 .63 gm. and Skimmed Milk powder
at 35.70 gm. against 100 gm. of Fat Filled Milk Powder".

The above fixation of adhoc norns is valid for present application under para 4.06 &
norms are valid for one year from the date of upioading thi minutes in DGFT website.

INo Advance Authonsation should be issued on repeat basis based on the flx・ ation of
above mentioned adhoc n。 111lS.All Policy conditions including VA,Appendix 4J

卜OnditiOns etc」 so to be met,wherever印

`1に

able.

IRA may takc suitabic cOnsequential actiOn accOrdingly

Case No.M177 Pa●y NamclM/s Dr■ tcch  Mcct No/Datc:18/85-
PЙ Ltd             ALC3/2018

24012019

Approved

IHQ F‖c           RLA Filc:          Ecom Rel
:01/85ア 171/00056/AM19/  o3/95/40/00841/AM19/    03/92/005/91300/0588/7569

Decision : NC considered the case as per agenda and decided to fix the adhoc norms
under Para 4.06 of HBP, 2015-20 on the basis of the comments fumished by the
Technical Authority, i.e., MoFpl vide their OM No. 4(1Sy2014-DGFT dated
06.07.2018 followed by email dated 21.01.2019 and OM No.4(18)/2014-DGFT dated
15.01 .2019 allowing the following inputsl

,ie,net content of imported products into thel

commended.The net cOntent of Reflned
3D Palmolein)COntaining 26%-28%of Palm i

Иilk Powder at 51.84 gm.against 100 gm.of

|

The above fixation ol adhoc norns is valid lor present application under para 4.06 &
norrns are valid for one year from the date of uploading the minutes in DGFT website.

'No Advance Authorisation should be issued on repeat basis based on the fixation of
above mentioned adhoc norms. All Policy conditions l4cludry VA- Appendix 4J
conditions erc. also to be mer. wherever applicable. b-rZ"*#,

".<^#j*H#*s le
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may take suitable consequential action accordingly.

０
０
７
′Ｍ

Party Name:M/s Bawa Meet No/Date: l8/85-

: NC considered the case as per agenda and noted that the firm has been

DL on 18.01.2019 for which their reply is awaited. The Committee decided to

a reminder to the firm to expedite the reply.

case stands dcfcrrcd to 07 03 2019

4ヽ179
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: NC considered the case as per agenda and noted that the application of the

was forwarded to Directorate of Sugar & Vegetable Oils for examination and

The representatives of Directorate of Sugar & Vegetable Oils present in the

stated that with the implementation of Food Safety and Standards Act, 2006

August,2011 and the repealing of the VOP (Regulation) Order, 1998, the matters

the quality aspect of edible vegetable oils are being dealt by FSSAI and

Directorate of Sugar and Vegetable Oil is mainly dealing with the policy

related to the edible oil sector like price control, supply, distribution, interstate

etc. The Committee therefore, decided to forward the application of the firm to
AI for examination and comments.

case stands dcferred to 21 02 2019

iron : NL constoergo Ing case as per agenoa ano noteu tllat tlls aPPrrsatlurr ut urs

was forwarded to Directorate of Sugar & Vegetable Oils for examination andn was forwarded to Directorate of Sugar & Vegetable Oils for examination and

ments. The representatives olDirectorate of Sugar & Vegetable Oils present in the

)eting stated that with the implementation of Food Safety and Standards Act, 2006

August,201l and the repealing of the VOP (Regulation) Order, 1998, the matters

larding the quality aspect of edible vegetable oils are being dealt by FSSAI andl

:sently Directorate of Sugar and Vegetable Oil is mainly dealing with the policy
ues related to the edible oil sector like price control, supply, distribution, interstate

de etc. The Committee therefore, decided to foNftd lhr?pplication of the firm to

The representatives ol Directorate of Sugar & Vegetable Oils present in the

CaseNo. M t80 Party Name:M/s Cargil Meet No/Date:18/85- Status:Deferred
India Private Limited ALC]/2018

24.01.2019

HQ File RLA File: Ecom Ref. Defer

:01/85/l7l l00064lAMl9/ Date:2| .02.2019

Decision : NC considered the case as per agenda and noted that the application of the

4ヽ180

stated that with the implementation of Food Safety and Standards Act, 2006

Case No.M178

HQ File

Status:Deferred

Defer
Date:07.03.2019:O1/85/50/0021/AM19/    07′ 24/040/00046/AM18/  0710111670



FSSAI for examination and comments.

|

IThe c6e stands detrredto 21.02.2019.

AAs of the firm were considered by the Committee in M.No.7/85 dated
13.07.2018 and approved all of them. However, in minutes of the said meeting it was
inadvertently mentioned only file No. 03/83/040/073/AMl6 which relates to AA No.

I10065623 and RA, Pune is ofthe opinion that, they have received only approval of
fixation against the AA No. 3110065623. Since the Committee has already

approved all thc abovc mcntiOned thrcc AAs in M No 7/85 dated 13 07 2018, thc

Committec therefore, dccided to info111l RA, Pune that the decision taken in M No

17/85 dated 13.07 2018 is appli9able to allthc above mentioned thrcc AAs.

IRAmり take suitあ L conseq¨面d∞■on"∞dingly.

M182

: NC considered the case as per agenda and decided to fix the adhoc norms
Para 4.06 of HBP, 2015-20 on the basis of the comments fumished bv the

tchnical AuthoHty,ie,MoFPI vidctheir OM No 4(18)/2014-DGFT dated 06.072018

by email datcd 21.01.2019 and OM No.4(18)/2014‐ DGFT dated 15.01.2019
the fbllowing inputs;

"lmport is allowed on net content basis, i.e, net content of imported products into the
export item. No wastage has been recommended. The net content of Refined Bleached
and Deodo五 scd Palmolein(RBD Palmolein)COntaining 26%-28%of Palm Fat stands at
26 88 gm and Skimmcd Milk Powdcr at 51 84 gm.against 100 gm of Fat Filled Milk

Powder"

The above fixation of adhoc norrns is valid for present application under para 4-O6 &
norms are valid for one year from the date of uploading the minutes in DGFT website.

Advance Authorisation should be issued
ve mentioned adhoc norms. All Policv

repeat basis based on the fixation ofｈ

ａｂ。

Mcct NoDate:18/85-

1辮鰍ず

Case No M 182      Patt Namc:M/s     Mcct No/Datc:18/85‐ ALC32018    Approved
Dtttcch PVt Ltd      24 01 2019

HQ F‖ e           RLA Filc:        Ecom Rc■
:01/85/171/00057/AM19/03/95/40/00839/AM19/ 03/92/005/91300/0588/7259

Approved

VA, Appendix 4J

I  Casc No.M181 Parり Namc:M/s Parag
4ヽilk Foods Pvt Ltd

RLA Filc:

03/83/040/073/AM16

IApproved

HQ Filc AA Nos
‐

「

4ヽ181

:01/85/50/096/AM16/ 3110065623 dated

04092015
13110066398 dated

l:【脇::::3 dated
104092015

Decision : NC considered the case as per agenda and noted that the above mentioned

|、



conditions etc. also to be met, wherever applicable.

RA may take suitable consequential action accordingly.

No M 183

was forwarded to Directorate of Sugar & Vegetable Oils for examination and

rents. The representatives of Directorate of Sugar & Vegetable Oils present in the

stated that with the implementation of Food Safety and Standards Act, 2006 in
2011 and the repealing of the VOP (Regulation) Order, 1998, the matters

the quality aspect of edible vegetable oils are being dealt by FSSAI and

Directorate of Sugar and Vegetable Oil is mainly dealing with the policy issues

to the edible oil sector like price control, supply, distribution, interstate trade etc.

Committee therefore, decided to forward the application of the firm to FSSAI for
and comments.

case stands delerred to 21 .02.2019.

trade etc. The Committee therefore, decided to forward the application of the firm to

」

M184

Case No M 184      Parけ Namc:M/sAAK  Mcct No/Datc:           Status:Deferred
Kamani Privatc Limitcd 18/85-ALC3/2018

1       1      ,40■ 2m9      1    1|       |      ,40■ 2m9      1    1

鵬 ηЮ酬ハm評雨
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~~~厩
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Decision : NC considered the case as per agenda and noted that the application of the

firm was forwarded to Directorate of Sugar & Vegetable Oils for examination and

comments. The representatives of Directorate of Sugar & Vegetable Oils present in the

meeting stated that with the implementation of Food Safety and Standards Act, 2006 in
August, 201I and the repealing ol the VOP (Regulation) Order, 1998, the matters

regarding the quality aspect of edible vegetable oils are being dealt by FSSAI and

presently Directorate of Sugar and Vegetable Oil is mainly dealing with the policy

issues related to the edible oil sector like price control, supply, distribution, interstate

FSSAI for examination and comments.

The case stands defened to 21 .02.2019. 」

HQF‖c           RLA F‖ c:        Ecom Rcl             Dcfcr
:O1/85/171/00032/AM19/  03/94ノ040/00523/Aヽ 419 o3/07/097/89700/0569/8550 Date121 02 2019

Decision:NC considcrcd the case as pcr agcnda and notcd that the application ofthc

22
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Areca Nuts Farcha Unroasted

: NC considered the case as per agenda decided to fix the adhoc norms under
4.06 of HBP, 2015-20 on the basis of the comments fumished bv the Technical

i.e., MoFPI vide OM E-1401112812018-ED dated 08.01.2019 allowing the
lnputs;

Item

above fixation of adhoc norms is valid for present application under para 4.06 &
Inorms are valid for one year from the date of uploading the minutes in DGFT website.

I

]No Advance Authorisation should be issued on repeat basis based on the fixation of
tabove mentioned adhoc norms. All Policy conditions including VA, Appendix 4J

lconditions 
etc. also to be met, wherever applicable.

IRA may takc suitable conscquentid action accordngly

Case No.M186

HQ Filc 01/85/171/00059/AM19/ 1RLA File:        I

Decision : NC considered the case as per agenda and decided to fix lhe adhoc norms
under Para 4.06 of HBP, 2015-20 on the basis of the comments fumished by the Technical

1認寵 1lpi[封
2m9鑢 d°M Nα仰 助2014‐DGFT datcd 60.知 9訓。輸 gふ e

I l"lmport is allowed on net content basis, i.e, net content of imported products into the
'M186 export item. No wastage has been recommended. The net content of Refined Bleached and

Deodorised Palmolein (RBD Palmolein) containing 215% - 23.5Y0 of palm Fat stands at
22.68 gm. Butter Milk Powder at 37.63 gm. and Skimmed Milk powder at 35.70 gm.
against 100 gm. of Fat Filled Mitk Powder".

The above fixation of adhoc norms is valid for present application under para 4.06 &
nonns are valid for one year from the date ofuploading the minutes in DGFT website.

No Advance Authorisation should be issued on repeat basis based on the fixation of above
mentioned adhoc norms. All Policy conditions including vA, Appendix 4J conditions etc.
also to be met, wherever applicable.

RA may take suitable consequential action accordingly. A
//,

,W^ 7-'-'
Date:18'02'2019 (Pra(umna sahu)

place:New Delhi Foreign Trade Development Officer
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